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M.A.No. 15/1999
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IN THE CENTRAL ADMINISTBATIVE TRIBUNAL
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JODHPUR BENCH, JODHPUR

DATE OF ORDER : 10.8.9!

IN S _

M.B.No. 103-A/98 (Def.) - [ OA No.(Def.) 819/96 ]
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Rajasthan Anushakti-PariyojnalKaramchari Sangh,
Rawat.Bhata through the Organisation Sécretary
Shri‘Shiv Ra; Sinéh'S/o Late Shri Ram Bharose agec
52 ?ears R/o SIB 26 NTO RAPP Colony,“Rawét Bhata,

District Chittorgarh (Raj)

Shri Gurmit Singh S/o Shri Badan Singh aged 52
years, by caste Sikh R/o Rawat Bhatta, District
Chittorgérh (Rajasthaﬁ).
| ..... applicants.
AR ~ VERSUS |
Union of India through the Secretary to the
Government of India, Department of Atomic Energy,

New Delhi.

Project Director, EAPS Plant Site, Department of

Atomic Energy, Rawat Bhata, District Chittorgarh

(Rajasthan).

«-...respondents.

CCRAM :

Hon'ble Mr. A.K.Misra,Judicial Member

Hon'ble Mr.Gopal Singh, Administrative Member
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Mr.Hemant Shrimali, Counsel for the applicants..

PER ‘MR.A.K.MISRA,JUDICIAL MEMBER :

Considered the M;A;

T~

2,77 "In this Application, the applicantS'*hEVé

- prayed for recalling the order dated 1.9;1998§P§55éd
o . -

_in. M.A.NO. 103-A/98(Def.). In M.A. No. 103-—

A/98(pDef.), the applicants: had prayed that office
objection in regpect of defects, be ovér—ruied and
the OAL be reaistered.  But in absence of the

applicants or their counsel, the applicgtion was

considered ‘and looking to. the ‘failure of the

:applicants in not removing the defects,. an order was

passed on 1.9.1998 that the registration of the O.A.

‘be declined. Earlier, the applicants had moved one

M.A. for recallihg the order passed in O.A. on
2.7.1997 deéliniﬂg the registration due fo"non
removal.of Gefects. Initially, the 0O.A. wés'filed.and
cértain defects weré'pointed;oﬁt by the registry and
on faiiure to remove the défeéts one after anéther,
orders came to.be passed in the O;A. and in the M.As.
as'vsfafed above. 1In fac£ on  declining | fhe
fegistration of the O.A. on the ground df failure to

. : , /o _
remove the defects, 'the O0.A. should- ha@% been

-~

' . Administrative Tribunals Rules of Practfce7"1993,

without any further order. Since the step. as proQided

in Rule 17‘:of the Rules, was . not takén by the

registry, the SubsequehtAcpmplicatioh arose which is

‘required to be set right.

>returned to the applicant as: per Rule l]jF%f';tﬁe -

{
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3. At present, learned_couhsel'for thé_applicantsf
confines:his request for following the proceaure as

laid down in Rule 17 of the Rules as 0af6resai§f7

Keeping in view the rule, we hereby direct that on;
‘account .of failure of the applicants in removing the

defects of the C.A., the'Oringal Petition élongwifh
its Annexures be returned 'té_ the applicant(s) or
thg;r coun:iel, after optaining aéknowledgement. The
prsent M.A. is disposed of accordingly. Copy of this

order be placed élong with the order-sheets of the

Original Application No. (Def.819/1996).

s/ SR - o
(GOPAL SinGH) rarfory wg) wfafafe - (A..MISRA).
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